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Development work in the Triloki 
Colony, Delhi

3028. SHRI KACHRULAL HEM- 
RAJ JAIN: Will the Minister of 
WORKS AND HOUSING AND SUP
PLY AND REHABILITATION be 
pleased to state:

(a) the progress of development 
work in the acquired area of the Tri
loki Colony (Bapu Park), Kotla 
Mubarakpur, Delhi;

(b) when the development work 
of the said acquired area is likely to 
be completed;

(c) whether the development work 
for the non-acquired area of the 
said colony is also being contempla
ted; and

(d) if so, how it is proposed to get 
this non-acquired area developed, es
pecially when the coloniser has not 
completed it for over a decade much 
to the detriment of plot/house own
ers?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No development work 
is iti progress in the acquired area 
known as Triloki Colony (Bapu Park), 
Kotla Mubarakpur.

(b) Does not arise.
(c) No, Sir.
(d) Does neft arise.
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Pending inter-State water disputes

3030. SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased tcJ
state:

(a) whether Government propose 
to initiate any new* steps to settle 
the inter-State water disputes Which 
are pending for several decades; and

(b) if so, details thereof?

THE MINISTER. .O F AGRICUL- 
TURE AND f&RIGATION (S&RI 
SURJIT SINGH BARNALA); (a> 
The approach of the Gbvernfnent has 
been to resolve^water disputes by 
negotiations. Efforts in this direction 
are proposed to be intensified in fu
ture. Government is also keen to 
evolvS hi consultation with States 
suitable modalities for expeditious set
tlement of water disputes.

(b) The matter is under examina
tion.




